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BESCIE T CEITRML ADIZZINISTRATIVE TRIBWNAL,

g PRI.ICIPAL BrICH AT I'EY IELHI
CIRCUIT E'Ci AT LUCLIIO,

" CAT :lo. Y4( of 1990.(‘;)

BETYEEN,
Bhrigu ifata Ram ..’
" AND

o o o Applic@nt.

j Union of India througn General
“ Manager,Yorthern Railway,Baroda
House,New Delhi and others .. ¢eee Opp.Parties,
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dated 22, 3,1330, 18 to 19

" 3,  Annexure Yo,2:Copy of application

' dated 6, 12,1390 regarc-

' ing keeping pending

' transfer of the appli-
cant, 20

4, AnnexureNo, 3:Copy of transfer
order d%, 12.4,1990. 21 to 22

5. Annexure lo,4:Copy of order dated
13.3.90 regarding
cancellation of trans-
fer of the applicant, 23

' &. Annexure No,5:Copy of transfer order
" dated 31.3,90 of the
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' 7.  Annexure No, 63Copy of order dated
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cant, | 25
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. BEFORE THE CEI'TRAL ADMINISTRATIVE TRTBUNAL,
PRINCIPAL BENCH AT NEY DELHI

‘ CIRCUIT EENCH AT LUCKNOY,
CAT No. 226 of 1990.( ¢

BETWEEN

Bhrigu Nath Ram aged about 50 years soh of
late Sri Sukh Ram Ram at present posted as

3

h Chief Parcel Supervisor, Northemm Railway,

? Varanasi,

. ve.. APPLICANT.

AND

f 1. Union of India through General Manager,

U ) Northern Railway, Baroda House, Bew Delhi.

7 2. The Divisional Railway Manager, Northern

Railway, DRM Office, Hazratganj, Lucknow,

; 3, Senior Divisional Commercial Superintendent,

Northern Railway, D,R.}M Office, Hazratganj,

P Lucknow,

[ 4, Senior Divisional Personal Officer, Northern

“ Railway, DRM Office, Hazratganj, Lucknow.

: 5. Sri Param Hans, Chief Parcel Supervisor,

E Northern Railway, Varanasi,

,"?' | « +.. OPPCSITE PARTIES
g Fe

' DETAILS OF APPLICATION

1. Particulars of the applicant:



2.
.
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3.
R
J':? INCEVAN S 2 g

/ 2/
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a) Name of the applicant - Bhrigu Nata Ram

b) Name of father - Late Sri Sukh Ram Ram
c) Designation & Office - Chief Parcel Supervisor,
in which employed NMorthern Railway,
Varanasi,
d) Office Address -~ Parcel Office,

Railway Station,
Northern Railway,
Raranasi,

Particulars of the respondents/oppe.parties:
a) Name and designation of the respondents:-

i)

ii)

iii)

iv)

V)

Union of India through General
Manager, Northern Railway, Baroda
House, New Delhi,

The Divisional Railway Manager,
Northem Railway, DRM Office,
Hazratganj, Lucknow,

Senior Divisional Coamercial
Superintendent, Northern Railway,
DRM Office, Hazratganj, Lucknov,

Senior Divisional Personal Officer,
Northern Railway, DRI Office,
Hazratganj, Lucknow,

Sri Param Hans, Cnief Parcel
Supervisor, Northern Railway,
Varanasi,

b) Office address of the respondents:

As above,

¢) Address for service of all notices:

As above,

Particulars of orders against which application

is made,

The application is against the following orders:

a) Transfer orders nos., 941 E/6-5/Periodical

Transfer, no, 941 E/6~5/Periodical Trans-

fer-9, and no. 941 E/6-5/P/Transfer,

b) Dates - 20.3,1989, 10.4,1990 and

31.8.1990.

c) Passed by Senior Divisional Personal
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Officer, Northerm Railway, DRM Officey

Hazratganj, Lucknow,

Subject in Brief - The applicant was

taken over charge of Chief Parcel Super-
vigor at Railway Station, Varanasi on
1.1.1987 on his being transfer from
Barabanki to Varanasi where he was working
as Chief Parcel Supervisor at Varanasi,
His work and conduct was found throughout
satisfactory and for his good work and
conduct, the applicant was awarded cash
award from DRM Office, Lucknow and also
was issued appreciagtion letter from
Railway Administration, DR!? Of{ice,Lucknow
and the applicant was performing his
duties with due care and entire satisfa.
ction to his superior officers, but due
to the discipline and hard working of the
applicant, his other colleague and somne
traders, who use to visit the office of
the applicant in connection with their
bpsiness and want to pressurise ‘the
applicant to give them undue advantage
in their daily transactions, which was
always objected by the applicant which
make the applicant isore of them, was
started making false complaints against
the applicant to his higher authorities
as well as llon'ble Railway ldinister and

and tried on their level best to harass



/4]

and to get him transferred from his

present place of posting.

On great pursuation of the staff

members of the applicant as well as some

traders whose illegal works was not done
by the applicant persuaded the Railway
Administration with their malacious
intention and placed wrong picture before
the superior officers of the applicant
and on the basis of frivoluous and false
complaints the Railway Administration
without calling any: explanation from the
applicant or without affording any
opportunity to him passed a punhtive
transfer order of the applicant alongwith
several other employees vide its transfer
order dated 20,3,1989. 1In that transfer

order the name of the applicant finds at

Sr. No. 5.

Furtaher the said transfer order
of the applicant wés pend by the Railway
Administration till 31, 53,1990 vide its
order dated 6.12.1989 and subsequently
again vide its order dated 10.4,1990
an fresh transfer order was passed against
the applicant and subsequently on

transfer

13.8.1990 all the previous/order of the

anplicant were céhcelled by the Railvay

Administration, But again to harass and

victimise the anplicant, the Railway
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Admiristration again makes an transfer
order on dated 12.4.1990 from which alive
his earlier transfer order dated 31.7.,1989
and the applicant was asked to handover
the charge of the present place of posting
by the Station Superintendent, Varanasi
vide order cated 14,9.1990, but till date
the Railway Administration has not relieved
from the post of Chief Parcel Supervisor,
Varanasi and the applicant is still
holding charge of the saidpost and is

perforaing his duties,

4, Jurisdiction of the tribunal:-
The anplicant declared that the
subject matter of the orders against
which he wants redressal ia within the

jurisdicton of this Hon'ble Tribunal,

5. Limitation:-

The applicadtea further declared
that the a~plication of the anplicant is
within the limitation prescribed in
Section 21 of the Xd~inistrative Tribunal

Act, 1985.

6, Fgcts of the case:-

Tne facts of tae case are given

as follows:-

a) That the applicant is a Scheduled Cast

candidate and at present is working on



b)

c)

5

the post of Chief Parcel Supervisor,
Nortnerm Railway, Varanasi under the

control of the opposite party no. 2.

That the applicant was performing his
duties with utmost satisfaction of his
superior offiers and considering his hard
working and honeéty, the applicant was
awarded a cash award of %, 200/~ and also
in regard to that an aopreciation certifi-
cate was issued to the applicant by the

Railway Administration in the year 1987,

That the applicant has tagken over the
charge of the present ptace of posting
i.e. at Varanasi after his transfer from
Barabanki on 1.7.1987 and there was nothing
against the working of the applicant, but
some of his colleagues and traders of the
Varanasi were not happy with the hard
work and discipline of the applicant and
due to that reéson they started maliding
false and frivoluous comp:aints against
the applicant to his superiorofficers
as well to the Rallway linister, Government
of India, Vew Delhi which was considered
correct by the Railway Administration
ignoring hard amgt working and good conduct
of the anplicant makes an transfer order
on the basis of false and frivoluous
complaints only to harass and victimise

the anplicant as the opposite parties has
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passed te transfer order of the ansplicant
from Varanasi to Prayag‘alongwith other
several persons through an transfer order
dated 27,3,1289, in which fiime of the
applicant finds at Sr, No, 5. A copy of
the aforesaid transfer order dated 20.%,83
is annexed nerewith as é?????E?-??;.l to

this application,

That subsequently the saic transfer order
of the applicant was kept pending till
39.3,1990 vide order dated 6th Dece-ber,
1989, a copy of which is filed herewith

as Annexure o, 2 to this anplication,

That again the matter was pursuaded by
those persons onvhose complaints the
earlier transfer order was vpassed of the
a_plicant, the opposite parties in coati-
nuation to earlier transfer order dated
20,3,1989 passed an fresh transfer order
of the applicant from Varanasi to Prayag
vide transfer order dated 10,4.1S920 in
which the applicant's name is snown at
Sr. Yo, 2, A photo copy of the same is
annered herewith as Annexure o, 3 to this

application,

That the matter was again taken up by the
higher authorities of the Railway Admini-

stration and as the earlier transfer
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order of the applicanf were passed in
haste without any fouﬁdation and also
inviolation of certaih Railway Boardts
Circular which protect the rights of the
applicant, the opposite party no. 2 i,e.
DivisionalRailway Manager, Northern Rail-

way, DRM CfficeyHazratganj, ILucknow has

cancelled all the previous transfer ofder
of the applicant and the applicant was
allowed to continue at his present place
of posting vide order dated 13.8,1990,

A photo copy of the abovesaid order dated

13.8.1990 is annexed herewith as Annexure

No, & to this anplication.

That as the opposite parties were bent-
upon to transfer the applicant from the
present place of posting on the basis of
false and frivoluous ccmplaints and adament
to punish the applicant revived the earlier
transfer order dated 12.4,1290 waich was
alreacdy carcelled by themselves and again
transferred the applicant from Varanasi
to #Zym Prayag vide its transfer order
dated 31.8.19290, which clearly indicates
vindictive and harassing attitude of the
opposite parties to the applicant and
they were adament to transfer the applicant
from their present place of posting to
punisn and haras.é him fox %k on the

basis of false and frivoluous complaints.
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A photo copy of the abovesaid transfer

order cated 31.8.1990 is annexed herevith

as Annexure No, 5 to this application.

That vide order dated 11.9.1390 one Sri
Param Hans has teen ordered tobe posted

as Chief Parcel Superintendent, Varanasi

by the opposiie parties. A photo stat

copy of the seme is annexed herewith as

Annexure Ko, 6 to this application,

That the acplicant was asked by the
Station Superintendent, Varanasi vide
its letter dated 14.9.1930 to hand-over
charge above post td Sri Param Hans. M
photo copy of tiie abovesaid letter dated

14,9,1990 is annexed herewith as Annexure
No, 7 to this application,

v
That against the said d&ransfer order &£ the

| #12-9 -9
applicant makes an representation jto the
opposite party no., 2 i.e, Divisional
Railway Manager, Lucknow on which no
decision has been taken sofar. A photo copy

of the said application/representation

is annexed herewith as Annexure No.8 to

this anplication,

That as per circular of Railway Board
No. 85-E(SCT)1-43/1, dated 24,12,1985,

wherein it was desired that the transfer
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of the Scheduled Cast/Scheduled Tribes
candicates should be transierred usxy finds
xeax to their native districts or adjoining
districts or placed where fhe Administration
can provide residential quarters and they
should be transferred very xgayreXy rarely
and for very strong reasons, The applicant
teing the Scheduled Cast candicdate is fully
protected with this circular of the Railway
Board and belongs to Ghazipur district

which is adjoining district of Varanasi

where the applicant is presently posted,

but the opposite parties have passed his
transfer orders in utter violation of the
said circular, and as such the action of

the opposite parties in transfering the
applicant from Varanasi to Prayag is totally
against the clear instructions and guidelines
of the Railway Bozrdt's itself, A true copy
of the said Circular dated 24,12,1985 is

annexed herewith as Anrcxure o, 9 to this

application,

That the Railway Admintstration without
taking into consideretion‘the work and
conduct of tie anplicant for which he vas
fi‘}igeiifhﬂi% i ok pochoipi of i
istration it eI%k Have passed freqguent

3 transfer orders against the applicant
wiich clearly shows that the same has been

passed under some undue pressure anC also

the same is passed with a colourful excrcise
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of powers of the Opoosxte par‘tﬂes.ﬂ}bfé @
Anrareal MM Hrna, Nb 16 ,L,,,- 4#4”,2“,“'

Reliefs sought:

In view of the facts mentioned in
para 6 atove, the anplicant prays for the

following reliefs:-

(a) That on the basis of grounds mentioned
hereinafter, it is most respectfully
prayed that this HYonttle Tribunal may
graciemsly be pleased to quasnh the
imnugned order of transfer cated
20.3.1989 passed by *le o-posite
parties as sofar it relates %o the
applicamt in which his name showm at
Sr. Yo, 5 (containe¢ in Annexure 1 to
the application from transfering the
applicant from Varanasi tc Prayag

passed by the opposite parties ,

(b) To pass any such other order in favour
of the a.plicant, wiich tais .iontble
Tribunal may deem fit and proper in

the case,

(c) Bost of the case be also awarded,

Gr_9und§_

Because the transfer orders passed by the
Railwey Administration is in utter violation

of the Railway Board's circulars and
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guicelines relating to the transfers of
the SC/ST candidates from one place to

another,

Because the Rallway Administr-tion was

not talen into consicderation the work and
conduct of the applicant for which he was
awarded a cash awar including appreciation
letter ty the Railway Administration itself
have passed frequent 3 transfer orders
against the applicant which clearly shows
that the same has been passed under some
undue pressure and also the same is
colourful exercise of powers by the opposite

parties,

Because the impugned transfer orcers

have been passed by the Railway Administ-
ration on the ground of periodical trans-
fers on administrative ground, but the true
fact is that the same has been passed only
to haress anc victimise the applicant

on the false and frivoluous complaints

made against the applicant and before
passing the said vindictive transfer

the applicant never afforded any opport-

unity,

Because the applicant's services comes
into the category of 'Commercial Supervisor!

and as such his services are protected
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by the Railway Board's circular No, E-(NG)
IT-1978-TR/85, dated 27.4.1975 (NR Serial
No. 7278) which provides that the Commer—
cial Supervisor shouldzgg shifted to &
different section or area on the same
station provided he has put in 5 years
centinuous services on the specific post,
But in thepresent case the applicant has
taken over the charge of the present
place of posting on 1,1,1987 and just
after 2 years, he was ordered tobe trans-
fered from Varanasi to Prayag in utter
violation of the said circular of the
Railway Board, and as such the action of
the opposite parties is liable tobe
quashed,

Because as per circular of Railway Board
bearing No, 85-E(SCT) 1-83f1dated
24,12.1985, wherein it was desired that
the transfer of the SC/ST candidates
should be transferred Eywmx3ux¥Xy find

to their native districts or adjoining
districts or places whgre the administra-
tion can provide residemtial guarters

and they should be trafxsferred from rarely
for very strong reasons., The applicant
is being Scheduled Cast candidate is
fully protected with ‘l:h:Ls circular of

the Railway Foard and belongs to Ghazipur
district which is adjoining district of

Varanasi where the applicant is p¥esently
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posted, but the opposite partieé have
pased his transfer orders in uxizxzy
utter-violation of the c¢ireular and as
such the action of the opposite parties
in transfering the applicant from Varanasi
te Prayag is totally against the clear
instructions and guicdelines of the Railway
Board itself,

Because the impugned dransfer orders of
the applicant have been passed by the
opposite parties only on the basis of
false and frivoluous complaints without
affording any opportunity to the applicant
which is utter violation of‘the provisions
of Article 311(2) of the Constitution of
India and also is unsustaihable in the

eye of law,

Because the impugned transfer orders is
punitive in nature and have been passed
by the opposite parties under colourful

exercise of powers,

Becaguse the impugned transfer order has
been passed in utter violation of clear-
cut circulars ancd guidelines issued by the
Rzilway Board from time to time relating

to the SC/ST candida’oes‘, and as such the
same is illegal,arbitrary and unsustainable

in the eye of law,
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(9) Because as per the variou® circulars and

orders of the Railway Board, the transfer

in mid term educational session is prohibitec

to avoid any adverse effect upon the studies

®rx®Xx of the School goingon children,

INTERIM RELIEF

Pending final decision of the application.
the applicant seeks the following interim orders in

his favour:

To pass ad-interim order staying the
oneration and enforcement of the impugned transfer
orders dated 10,4.1990 and 31.3.1990 respectively
(contained in Annexure No.glhgnd No._gi_ to the
application) passed by the opposite parties trans-
ferring the applicant from Varanasi To Prayag till

the pendency of the case on the following grounds:

(a) That the order is punitive in nature

by way of punishment.

(b) That the order of transfer is passed
by way of punishment without giving
any opportunity of being heard to

the avplicant.

(c) That tne transfer orders has been
issued in utter violation of Railway

Boardt!s circulars mentioned itself,

(d) That tne applicant is still holding

cuarge oi pereseat place of posting
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at Varanasi and he has not been
relieved till d&te from his present
place of posting and holding the

charge of the same.

(e) That there is every likelihood that
the charge of the;charge of the
present place of posting of the pet-
itioner can be taken forcitly wmaxiby
or by adopting coercive method by
the opposite parties on any time
and if they succeed in doing so, the
whole purpose of filing the present

apolication will be frustrated.

9, Details of the remedies exhausted:

The applicant declares that he has
availed of all the remedies available to

him under the relevant service rules, etc,

10, Matter not pending with any other court, etc,

The applicant further declasres that
the matter regarding which this application
has been made is not pending before any
Court of law or any other authority or

any other bench of this on'ble Tribunal,

11, Particulars of Bank Draft/Postal Orcer in

respect of the application fee:

1. Name of the Bank on which drawn:

Ortenlet Bo ¢ i}_ g amay € s Hcp 157)7
I s
2. Demand Draft No, ¢ |3 %74 412
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12. Details of Index:

An index in duplicate containing the

details of the documents tobe relied upon

is enclosed,

13. List of enclusures: T>DPrin @ (3'27‘)(7(;)1

Verification

I, Bhrigu Nath Ram son of Sri(late)
Sukh Ram Ram aged about é‘@_ years at present working
as Chief Parcel Supervisor, Northem Railway, Varanasi
do hereby verify that the contents from 1 to 13 are
true to my personal knowledge and belief ard that I

have not suppressed any material facts.

p‘ Qﬂ-{.}v{,
Lucknow:Dated: N

_ APPLICANT.
Dec. o ,1990,

TTheorh ——

Lo

= - . < u P
%d\\]vj“-, DI\)'L



BEFCRE TR CEUTRAL ADMTUTSTRATTVE TRTIL!TAL

FETMCTRAT

ITICT AT YUY DELHT

CTRCUTT RFMC{ AT LYCENCY,
Bhrigu Wath Ram

oleno

_ANNEXURE_NO, f

Union of Tndin

Casand 7——-—|'$,..

[ ,,%' : N v > ‘
\’ ". . “ "m{';» o
NOrTHEEN PAIIWAIx

@ ..

N\

Dlvisional Office.
Lucknow, Dt/- 2C.3. é§

—

o

% others (\fi;//

po

f(?f rr‘he followincy transfers are hereby ordered with 1mmed1x
ol 7"_‘ : _;vﬁ‘ - FrEsEh? worklng Posted TT T T
. gNO. Ndwe S Desiun Stn~ Grade . ﬁeS1gn. Stn. Grade Remarxs
LTI Z":,:, g Gt ;;:5;;:- SLOTIDIEIIDITL
L LK a ;CBSTj*BsB',zooo-3zoo Ch. Chg. KEi 2000-3200 -
h;. ~2'§ c.o. Ram  CBS BSB’ cdo- fggff " BBK -do-

A P = Chauhan' Ch.Che. KELT. -do- . CBS'  BSB ~do~

S e Supr, ' Lo ,

,,,,4’a.Q§EEEEEEii~ff CPS 'BSB -do- CBS BSB ~do=-

;;5'*‘B'K'Ram-», : CPS ‘2BSB”57do- Ch.Chg. PRG -do-
. Lo o . Supr. , ‘ :
' H.D. Singhr‘__; CP$ .LKO -do- . CPS  BSB ~do=/
,'2~7.1 P c Ram “ ‘Ch.Chg.. . i . - Ch.Chg., RBL -do-
N f " "Supr., .. .PBH «do=- ' . Supr, ‘
. 8. F A Sa Jauharl j-do- _,RBLf -doék ,H_;'dof " PBH -do-

‘-”,9.u N, K.ovnvastava édo=  FD '~ =do=. -,  =do='  (JNU -do=- .
lO|P,J Sa1uastava -do- { ONvﬂt—do-v "l-do- FD -do- : i
11E WJidlal LT <~do— L JNU. “=do=- "+ =d o= CON -do-. Ty
12* 54110 Ram .Chg. Supr. FD 1600~2660 Chg.Supr: SIN 1600 2660 Y
13. T.C. Trlpathi  ~dg~""-SLN -do-“j,-ﬁ--do-- "FD =do-" '

~"“14 ‘SN Pandey _-dof__KEI do- .BS/T.Stock BSB -do-’
1§. Ab.Qadir, % - PS+ BSB -do-= - . CS . _RBL ~do-

16, v.o. Tewari csv‘ "RDL_ -do- PS " BSB 4do- X
1% M.T.Ahmad CZQLEEﬁ_\B%E__:@o- . PS ' _ BSB -do- A S
le. Saraswatl Singh PS/TBS BSB —do=- PS L BSB -do- , -
‘;'19. Prabhakhr Pandey CS SHG ~-~do=‘ " PS gggé’ /) .
mzo R.K, Verma - ¢S RBL , ~do- . CS SHG -do-
Y 21. M,8, Rem KPS  BSB =do-l _.CS SHG ¢do-
22, R_P,Dubey )o | bs BSB 6do- - CS  RBL -do- ]
..;.25.,£r110k'$ingh ~BS LkO ~do- - PS LKO -do=-"
24, ﬂmihmﬁ Ram BS  LKO -do- PS LKO -do-
'-25. ., B isnir . PS . LKO ~-do-’ BS LKO -do-
oy L
i.e% f; ‘ ;LQUMA / Contd.e..
|
N - S§/tti
ﬁ - e 1
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"I" if . "l bi "_.l :
BEFCRE T8 CEUTRAL ADVTUTSTRATTVE TRTEWMAL
FETMCTPAT DTECY AT VT DELHT
CIRCUIT B¥NCY AT LUICENQOY,
Bhrigu Nath Ram  ,.Vs..  Union of India & others
e ,

ANNEXURFE_NO, ¥

o o Northarn Railua%.?j!&”\wl '5;fT )
' No.941E/6=5/P-Tr ensfax & i\,!‘ bt iimvl. mr rm.
| _ lﬁ;‘ﬁ‘g 1]} Lucknouw,
: ISR o (o
S waDacembat 6.‘ 89
"N D T I1C E f Pl Vi f '
In partial mcdification oF thln oFFiua %otiom of nvenlnumbal
dated 20.3,1989, the transfer orders of Sri BeN.Ram to Prayag sre
,  Pended till 3l.3. 1990 and Sri B.N.Ram ia allowed to continue at BS
‘ in hio presonb status. This has ths epproval of DRM/LKQO,
Al o
Divl+Parsonned folaat,
o ‘ Lucknows
| | o oty |
Copy tot- S5/BSB & PRG. = :
~ Sr DAD/LKOD
Supdt e (P6) LKD
) 7
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No.gdlE/ﬁ—ﬁfParlndlcal Transfer /fon

1

ical transfer dated 20.3.85 anc

BEFCRE TE CRUTRAL AD™TI'TSTRATTVE TRTBINAL

Bhrigu Nath Ram

.o VS

————

FRT™™ ﬂTPAT nTrey AT Ty DEL! T
CTRCUIT BF”F{ AT LUICENOY,

Union of Tndia & others

ANNEXURF. NC, 3

The

r’U-\ThER iy xI, Lis Y

N DT I

tr ansfer mrders of the

Diwl.,
Lucknouw.

Office

<B

Spril 10,1990

y ;ollswing Lhisf LPaChiﬂ§ Supervisors
arade R,2000-~3200 wiich were iBSued

vide Urder No.D41-C
"pended till 31.3.590 stang velid

6~5/ppr;pd»

cuzJ

they should carry eut their transfers to the pleace of their postlng
as 1ndicated polow i~ : g

1

i _from_ o .
1. Bri C. U.Ram, rd:/Haﬂ CheChg.Supervissr/RRK -Qn'Ahmn.gfnund
2. " B.N.Ham CPS/BSB Lo i /PRG
3.0 P.C.Ram,Ch_Ch?.Surr/PPH M " /RBL
4, " A.S.Jauhari ! /RaL " /PBH
5. " N.K.Srivastava " /F " oo /aNU
6. " H.S.Meena W /BBK  'CBS/Varanasi ~ On Admn.grounds.
{2). The transfer erders nf 5ri Jia Lal, Ch.Chna.Supr/JINU to Unnac

issued vide orders referred to ahnve and pendéd ti1l 31.3.90 is necu
modified and Sri Jia Lal,Ch.Chyg.Swpre./INU is transferred and pnstnd
at Faizabad vice Sri N. KouElVd:baVS transferred to JNU. -

(3) The transfer nrders of Sci P.N.SriuastaVa, ChieF-ChQ.Supr/DN
toy FDY is cancellsd.

) i )
(4) Sri G.S.Chauhan, CRL/BSBTI:
raquest ragainst vacancy..:

(5) Sri NeN.Misra,CBS/LKD l)pnsted as CPS/LKN and 5ri M.L. mallw
Crs/LKO (pressntl] under suspension) is sostdd as CBS/LKD to be
utilized in Computer Sect:on. . N _

For compliance the ahove transfers 5/Sri C.D Ham EﬁS and
Sri G.S5«Chauhan will move firste
{4 c(f(_n R" ""'.\ lr"&d {A )f)

B) The transfer orders of thv follawing staff/issued vide order’
No.f 941-E£/6~5/Periodicel treansfer dt. 20,3.89 and pended till 3
st ands valid. The staff concerned should move to juin at their
place of posting as melowi-

e s
CPZ/RSE. aa

(17

pusizu ao rnar his

. _fFram Jo
1+.Sri Ke.C.Ram, HS/Lhﬂ o Farced/ LKO
2. 1 Mohd.Bashir PS /LK BS/LKO
3. %, Abdul Gadir PS /a5 Cs/nBL
$331

7 ~;  |

e .
J=7 N e
B

e

‘
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tar:wmr TR CRITRAL ADMTT TSTR'\TTW‘ Tff»fz“mL
PRTMOTPAT, DTUCY AT VT DELHTS
: ATRCUTT BWMOT AT LUCENCY,

' Burigu Nath Ram  ..Vs., Union of India &% others

——————— - -

ANNEXURE_NC, U

{ |
l NORTHFR:: RALLWAY \‘ M H‘,i ! l %lgy |
o . S S
NO: 941E/6-5/F.7 :ansfer DlVlSlonal office}' . ’
- Lucknow Dt 1& /8/?0,‘ :
NOTICE ‘
The transfer orders issued v1de this offlée notlce
of even number dated 10.4.,90, 30.5.90 and 14.6.90 are
A hercby cancelled.
" This has the approval of ADGM(11)/Lucknow. ‘ ’
For Divl. Rly Rlann)cr,
l,utffnow.
Copy to:- '
1. SS/LKO, BEK, SLN, RBL, FD, ABP, S43, JNU, PRS. /288
. 2. Divl, Secretary, NR;»IU/URMU Lucknow.
mAM%So 3. CMI/IKO, Hdqr,lKO, BSB, PAG, FD.

el fhen 4, Supdt, (P/Blll) in office.
R Bsey “ ll 5. Sr.DAO/N.Rly./Lucknow.

® ¢ 8 0 0

S

A
SYNEASEE
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: ~re : LI AL ;
’ w CEUTRAL &D’ T"TRATTVT TRIu 3 )

. FIRPUIT RFNAT AT vayvo: |
L Vs, UInion ofrInﬁwq.& others

’ Bhrigu Nath Ram *,
[ | ’ "‘ | v

o ————

|
? -

ANNEXUPE_NMC, gr

- - . HORTHZRHN RAILWAY

Ho.94meE/6-5/P.Transfcr Divisional Officé..
: Luclnow DG . 3 l /8/ 6

LR R Y

cf ' In partisl nodificstion of this office notice of even
‘note dated 1044490., 30,5.90 and 14,6,50, the followinr revised
orders are issued with irmmediate effect. N I p“f YRR
. IR T R it
1) . The trar:fer order which hdve teen cqrribd auq 1 L
(SchOListen session etc) stand. - w1 **->‘t~"” Rt

- " BRLI A ST

2) The transfer ofde* which issued v1de this office nbtice »?ﬁ”

; of even no,.dated 10,4.90 stqnd - - %. -

3¢ ' The transfer ~order issued on Vi /Comalwint/ad11 is+rnt1vew
- vround also stand, - - - .‘h

4, . The transfer orders issued at the sane stqtion fron one plﬂce
% to another placed should be cerried out.: 4 -

5+ . Transfer order other than iteri Ilo. 1.2,3 above are
. cancelied.

This has thu approval of competent authorlty

o | \“ S ﬂ\V‘“

| 3 : . . for SreDivie Personnel Officery,

o . {: ' I Rly/Lucknow.

Copy to s 88/:7%0, EBK,_FD, SHG, ABP Jiy, zZBD, BSB,PBH RBL, SLP.OT

GPS/LKo, BSB, BS/LKO, BS e
© 3r.Dao/tKo- - =
| Supdt (Pay-Bill).
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SEFCR™ T CEUTRAL ADIMTINISTRATIVE TRIBUNAL, PRINCIPAL
BEiCH, AT .NEW DELHI ‘
CIRCUIT 3Z=IICH, AT LUCKNOV.
CAT Case Wo, of 1790,

Between

Bhrigu Nath Ram .. «+.. Applicant.
IND

Union of India and others ,, «+.. Opp.Parties,

ANNEXURE No, 9

Extract of order No, R,B,E.336/85 published
in the Book of Railway Board's Orders on
Establishment, 1985, on page 336,

Subject:Posting of SC/ST near their Home town on
initial appointment/promotion/transfers,

Reference :Board's letter No, E(SCT) 70 CM 15/15/3,
dated 19.11,70

(ii) B(SCT) 74 CM 15/50, dated 14.1.75.
(iii) 78-E (SCT) 15/25, dated 6,7.73.
No,85-E(SCT)1-43/1,dated 24, 12,1985,

In the Boardt's letter dated 19.11.70 and
14,1,75 referred to above, it was desired that the
transfer of SC/ST employees should be confined to
their native districts or adjoining districts or
places where the Administration’'can provide quarters
and that these instructions should be followed to
the maximum extent possible, subject of course to
the exigencies of service, It was also desired that
employees belonging to SC/ST should be transferred x

N Chanmd & F oy

very raxely and for very strong}glarified that even

at the time of initial appointment,&he SC/ST candi-

dates should, as far as practicable, be posted




I

AP-‘

/27

nearer to taeir home towns or at a places where

the Administration can provide tngm quarter subject
to their eligibility, It was further clarified that
these instructions,would equally apply to cases of
transfer on promotion, provided the post is
available,

A few cases of transfer of SC/ST employees
have come to thenotice of the Doard wherein the
above mentioned insStructhons have not been followed,
They, therefore, desire that insﬁfuctions on the
subject should be reiterated to all concerned that
due consideration s:aould be given to the above
mentioned instructions while ordering transfer/

posting of SC/ST employees.

TRUE COPY
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